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NHRC seeks report on lack of
amenities in CMC ward no 56

EXPRESS NEWS SERVICE @ Cuttack

THE NHRC has taken cogni-
sance of a complaint alleging
severe deprivation of basiccivie
amenities in ward no 56 of the
CMC, and sought an action tak-
en report (ATR) from authori-
ties concerned in this regard
within four weeks.

The complaint, dated Febru-
ary 24, 2026, was filed by Ak-
shayva Kumar Pandey along oth-
ers. The complaint alleged that
though ward no 56 has been part
of CMC since 1997, nearly 50,000
residents continue to live with-

out basic civic infrastructure
like proper drainage system,
pucca roads, street lights and
bus service.

The complainants further
raised concerns over safety haz-
ards associated with the dilapi-
dated bridge over Kuakhairiver.
Acting on the complaint, the
NHRC directed its Registry to
seek ATR on the matter from the
chief secretary, DGP. the princi-
pal secretary of Transport de-
partment, the collector and dis-
trict magistrate, Cuttack and
the CMC municipal commis-
sioner within four weeks.
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Rain or shine,
ig workers
eep going

People urged to stay indoors from 12 noon to
4 pm, but it’s Catch-22 situation for workers

MOALGOEAL
HYDERABAD

While the State health offi-
cials have issued an advi-
sary for the public to avoid
venturing out between 12
noon and 4 pm to escape the
intense heat, for the city's
estimated 4 lakh gig work-
ers, this is precisely the
‘window' when their work-
day is most intense.

With temperatures al-
ready rising and Indian Me-
teorological  Department
(IMD), Hyderabad, indicat-
ing that some regions could
hit 40 degree Celsius this
week, the coming months
are set to be the toughest for
those involved in outdoor
labour.

A collaborative study by
HeatWatch and the Telan-
gana Gig and Platform
Workers union (TGPWLU)
titled “The Gig Workers
Heat Trap™ has highlighted
the rough reality of working
in harsh weather conditions.

The study (released in
August, 2024), which cov-
ered gig and platform work-
ers in Hyderabad, indicated
that 52 per cent of the deliv-
ery and ride-hailing part-
ners experience symptoms
of heat exhaustion during
SUMMET.

The advisory issued by
the Director of Public
Health, Telangana, Dr B
Ravinder Mayak, is quite

WORKERS SAFETY

GHMC must establish shaded hubs,

cooling points with ORS and drinking
water at delivery hotspots in Hyderabad

o Piatforms must
tweak their
algorithms o
disabie penalties
for those who
stay offline
during peak
hiowirs

clear, which is to avoid sun
during peak hours and stay
hydrated. However, for
those working for food de-
livery and quick-commerce
apps, the peak heat hours
also  coincide with the
lunchtime rush, which is the
most lucrative period for
earnings.

“The Health Department
advisory may tell us to stay
inside. But our app sends a
notification for a high de-
mand surge at exactly 1.30
pm. If a gig worker decides
ta log off to escape the heat,
then he will also risk losing
daily targets. It’s a choice
between heatstroke and an
empty stomach,” says
founder president of
TGPWU, Shaik Salauddin.

The Heatwatch-TGPWU
report indicated that 46 per
cent of workers surveyed
reported frequent dizziness
and nausea and yet only half

@ 12 noon to 4 pm is the peak work
hour for gig and platform workers
© Special drive to cover heat-related
iliness by public haatth wing
for gig workers

© Need for accessible washrooms
during long outdoor shifts

sought medical help due to
financial constraints and
lack of medical insurance,

The study pointed out a
lack of ‘cooling infrastruc-
ture, as such workers often
have no access to clean
drinking water or shaded
rest zones between deliver-
ies. Women workers faced
disproportionate  health
risks, with a rise in UTIs re-
ported due to inadequate
access (o public washrooms
during long outdoor shifts.

“We have been raising
this issue for a long time. In
fact, we have submitted the
report to multiple authori-
ties, including NHRC and
even the State government.
There is a definite need for
‘heat safety pay’ and manda-
tory LS-minute cooling
breaks every hour during
days when there is a heat
wave warning,” says Salaud-
dimn.
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NHRC seeks reports on lack
of basic amenities in Cuttack

POST NEWS NETWORE

Bhubaneswar, March 11: The
National Human Rights Com-
mission (NHRC) Wednesday
asked the state government
to furnish reports within four
weeks on the alleged lack of
basic amenities in and around
Ward-56 of the Cuttack Munie-
ipal Corporation (CMC).

The apex rights body’s move
came while hearing a plea filed
by advocate Akshava Kumar
Pandey and a few residents of
the locality,

In the petition, they alleged
that though Ward-56 has been
a part of the civic body for
decades now, over 5,000 resi-
dents continue to suffer duetoa
lack of basic amenities such as
drainage, pucca roads, street-
lights and bus services.

They also raised concerns
over the unsafe condition of
the Kuakhai river bridge. un-
restricted heavy vehicle move-
ment on it, and the alleged neg-
ligence of authorities towards
the issue, which they elaim vi-
olates their fundamental and
human rights.

Seeking urgent intervention

he NHRC move came while

hearing a plea filed by advocate
Akshaya Kumar Pandey and a few
residents of Ward-56 under the
Cuttack Municipal Corporation

hey alleged that though Ward-

56 has been a part of the civic
body for decades now, over 50,000
residents continue to suffer due to
a lack of basic amenities such as
drainage, pucca roads, streetlights
and bus services

from the NHRC, the petitioners
urged the rights body to issue
directions to the authorities
concerned to provide essential
facilities and ensure the safety
of residents at the earliest.

“These issues directly impli-
cate Article 21 of the Constitu-
tion of India, which guaraniees
the right to life and personal
liberty,” the NHRC observed.

The apex rights body asked
the Chief Secretary, Director
General of Police, Principal
Secretary of the Commerce
and Transport department,
Cuttack Collector, and CMC
Commissioner to submit
reports on the issue within
four weeks.
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NHRC seeks ATRs ondenial of civic
amenitiesin Cuttack city

STATESMAN NEWS SERVICE
Blubareswar, 11 March:

The National HumanRights
Commission (NHRC) has
directed the State
Government to furnish
actiontaken reports (ATRs)
on the alleged denial of basic
civicamenities in an urban
locality of Odisha's Cuttack
Municipal Corporation.
Taking cognizance of a
petition filed by advocate
Akshaya Kumar Pandey and
others in this regard the
asked the Chief Secretary,
the Director General of Palice,
the Principal Secretary,
Transport Department, the
Collector and District
Magistrate, Cuttack and the
Municipal Commissioner,
Cuttack Municipal

Corporationto comply action
taken reports within four
weeks.

The complaint filed by
Pandev and other residents
of Ward No. 56 of Cuttack
Municipality Corporation
alleged that despite Ward
No.56o0fCuttack Municipal
Corporation being part of
the Municipality since 1997,
more than 50,000 residents
continued to be denied basic
civic amenities such as
drainage, pucca road, street
light and bus services.

They furt her highlighted
unsafe conditions on the
dilapidated Kuakhai River
Bridge. unrestricted heavy
vehicle movement, and
negligence by authorities,
which they claim violate

tl!:i:t'tuuianwlml and mmman

rights.

“If the allegations are
true then it is a serious
human rights violation. It
is surprising that the Ward
No. 56 is a part of Cuttack
Municipality Corporation
since 1997 and the residents
of the said Ward are far
away from the basic amenities.
Instead of maintaining the
River Bridge near the Ward
by the authorities, they are
keeping it endangered by
allowing heavy vehicles on
the bridge during a restricted
time period. Bus facilities
to the Ward are also not
available. Theseissues directly
implicate Article 21 of the
ConstitutionolIndia. which
guarantees the right to life
and personal liberty”, the
NHRC stated in an order.
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Flagging civic concerns, Khanna writes to Railway Minister and rights panels

BJP leader forwards newspaper clippings pointing to issues concerning public services, civic infrastructure and
requests the authorities to take action

Our Correspondent | PHAGWARA, Updated At : 02:32 AM Mar 12, 2026 IST

Former BJP MP Avinash Rai Khanna has written to Union Railway Minister Ashwini Vaishnaw, the National Human
Rights Commission and the Punjab State Human Rights Commission, urging them to take cognizance of several
public grievances highlighted in The Tribune.

In separate representations dated March 11, Khanna forwarded newspaper clippings pointing to issues
concerning public services and civic infrastructure and requested the authorities to take appropriate action.

In his communication to Vaishnaw, Khanna referred to a report titled “For decades, coolie at railway station
denied rest room facility.” The report highlighted the lack of basic amenities for a porter who has been denied
access to a rest room facility at a railway station for decades. Terming the issue a matter of concern, Khanna
requested the Railway Ministry to look into the matter and ensure that facilities are provided to the worker.
Raising the issue separately with the NHRC, Khanna stated that the circumstances described in the news report
appeared to point to the violation of basic human rights. He urged the commission to take cognisance of the
matter, conduct an inquiry and consider recommending relief or compensation to the affected individual if the
allegations were found to be substantiated.

Khanna also approached the Punjab State Human Rights Commission regarding other public service issues
highlighted in media reports. One of the matters concerns oxygen plants installed in government hospitals in
Phagwara and Kapurthala, which according to a report titled “8 yrs on, oxygen plants in Phagwara, Kapurthala
Civil Hospitals lying defunct,” have remained non-operational for years despite the investment made in the
infrastructure. In his representation, Khanna requested the commission to examine the issue and direct the
authorities to take corrective steps in the interest of public health.

In another letter, he referred to a report stating that a multi-storey parking facility constructed in Phagwara
around Rs 10 crore continues to remain underutilised even several years after its completion, while traffic
congestion in the city persists. Citing the report, Khanna urged the commission to take cognisance of the issue
and review the matter to ensure accountability for the delay in effective utilisation of the public facility.
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BRMGSU Hosts Workers' Meet in New Barrackpore; NHRC Member Attends New Barrackpore

March 11, 2026 up18news

New Delhi [India], March 11: A major conference on human rights awareness and social security for unorganised
workers was organised by the Bharatiya Railway Mall Godam Shramik Union (BRMGSU) at Kristi Auditorium in
New Barrackpore on Saturday, bringing together workers, labour leaders and representatives from multiple
sectors.

Priyank Kanoongo, Member of the National Human Rights Commission (NHRC), Government of India, attended
the programme as the chief guest and addressed the gathering on the need to strengthen awareness about
workers' rights and welfare schemes.

The event was attended by several leaders of BRMGSU, including Dr. Parimal Kanti Mondal, National President;
Shri Indu Sekhar Chakraborty, General Secretary; and Shri Kashinath Gayen, National Convenor, along with other
members and representatives of the organisation.

Workers from different segments of the unorganised sector participated in the conference. Those present
included goods shed workers, construction labourers, agricultural labourers, gig workers, auto drivers, bidi
workers and private tutors. Discussions during the programme focused on issues related to the new labour
codes, protection of workers' rights and the expansion of social security coverage for workers in the unorganised
sector.

Addressing the gathering, Priyank Kanoongo said that ensuring human rights and social security for unorganised
workers is increasingly important and stressed the need to create greater awareness among workers about their
legal rights and the welfare schemes available to them.

The conference also witnessed the launch of a monthly labour magazine titled “Shramik Bharat”, published by
BRMGSU. The inaugural issue of the magazine was formally released by the chief guest during the programme.
Speaking on the occasion, Dr. Parimal Kanti Mondal said that the publication aims to serve as a platform for
workers and will help spread awareness about labour rights, labour laws and social security among members of
the working community.

Leaders and participants at the conference also emphasised the importance of unity among workers and called
for organised efforts to safeguard the rights of unorganised labour while strengthening social protection
measures across the country.
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Sex Racket Busted in Bhilai: Gang Arrested, West Bengal Girls Rescued — Chhattisgarh's Dark Human Trafficking
Crisis Exposed

Digital Desk

On 11 Mar 2026

They were promised work. They were given chains instead.

In a significant crackdown on organised flesh trade in central India, Durg Police dismantled a sex racket operating
in Bhilai, Chhattisgarh, arresting multiple members of the gang and rescuing girls who had been trafficked from
West Bengal. The raid, carried out on specific intelligence inputs, uncovered a lodging-based operation where
young women were being commercially exploited under the control of organised traffickers.

The accused have been booked under relevant sections of the Bharatiya Nyaya Sanhita (BNS) and the Immoral
Traffic (Prevention) Act, 1956 (ITPA) — India's primary legal framework against organised prostitution and
trafficking. The rescued victims have been taken into protective custody and handed over to a women's shelter for
medical aid and counselling.

But for every woman rescued in Bhilai today, dozens more remain trapped in similar dens across Chhattisgarh —
unseen, unheard, and uncounted.

How the Bhilai Racket Operated

According to police sources, the sex racket was operating out of a hotel in Bhilai, with pimps acting as
intermediaries. On receiving a complaint, the police sent a decoy and arrived at the location in their true capacity,
arresting the hotel owner and a receptionist and sending them to jail. India TV News

The operation's architecture is typical of inter-state trafficking networks that have flourished across industrial
towns in central India. A recruiter in West Bengal — often a woman herself, operating within the victim's own
community — lures young girls with promises of domestic work, factory employment, or marriage. The girl is
transported across state lines, stripped of her documents, and sold to a local operator in cities like Bhilai, Raipur,
or Durg.

Shakti Vahini, a pan-India anti-trafficking NGO, estimates that out of every ten girls rescued from brothels and red
light areas across the country, seven are from Bengal's North and South 24 Parganas districts. Newr Kerala The
route from Bengal to Chhattisgarh is well-worn, well-organised, and well-protected by corrupt intermediaries at
multiple points along the chain.

Why West Bengal Girls Are Disproportionately Targeted

This is not coincidence. It is calculation.

An organised human trafficking network operating in North Bengal — specifically targeting young women from
areas near several closed tea gardens — has emerged as a major challenge for the West Bengal police. Traffickers
are frequently changing their modes of transportation, and investigating officers are also probing the
involvement of fake voluntary and non-governmental organisations which had been running offices in vulnerable
areas, posing as organisations promising social and economic welfare. Outlook India

The economic vulnerability of these communities is the traffickers' primary weapon. The touts always talk of jobs,
and families happily comply — and cash is regularly sent back to families so that traffickers can pick up more girls.
New Kerala By the time a family realises their daughter is not at a textile factory in Surat or a home in Bhopal, she
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is already hundreds of kilometres away in a lock-up with no documents, no phone, and no way out.
Between 2018 and 2022, more than 10,000 trafficking cases were registered in India — yet the conviction rate was
just 19.4% in 2022. TheQuint The criminals know this. The low risk of conviction is itself a business incentive.

Chhattisgarh's Deepening Problem

Bhilai — as an industrial Steel City with a large migrant population, high cash-in-hand economy, and significant
labour workforce — has long been a destination zone for trafficking networks. The combination of anonymity,
demand, and easy access from major railway and road routes makes it an operational sweet spot for organised
exploitation.

In a Bhopal sex racket case investigated just weeks ago, victims from Chhattisgarh's own Mungeli district were
allegedly taken to Ahmedabad on the pretext of work, subjected to sexual assault, and threatened with death if
they disclosed the matter — with mobile phones confiscated and victims kept under constant surveillance.
IndiaMART The pattern repeats itself with mechanical precision across India's industrial heartland.

For the girls rescued in Bhilai, the journey to recovery has just begun. Trauma counselling, legal support,
repatriation to their home state, and rehabilitation are all complex, resource-intensive processes that India's
overburdened shelter systems struggle to provide adequately.

The Legal Framework — and Where It Falls Short

India's anti-trafficking laws are, on paper, comprehensive. The ITPA allows for prosecution of brothel operators,
recruiters, and those who profit from trafficking. The BNS Section 143(2) specifically addresses trafficking of
persons. The Protection of Children from Sexual Offences (POCSO) Act adds another layer for minors.

And yet:

Anti-Human Trafficking Units (AHTUs) have been established in several states, but their impact has been limited —
in hotspots like West Bengal and Andhra Pradesh, only three out of 198 trafficking cases led to convictions over a
decade. TheQuint

After rescuing trafficking victims, Indian police frequently do not take them to shelter centres — instead filing
cases against victims under criminal law, treating them as accused rather than survivors. WebIndia123
Traffickers are defended by expert criminal lawyers, while victims are left to fight their cases alone, often without
legal aid, translation support, or safe housing during the trial period.

The Bhilai case will follow this same legal pipeline unless Durg Police, the Chhattisgarh government, and the
National Human Rights Commission ensure that the rescued girls receive full victim status — not criminal status
— from day one.
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Haryana: New Bill bars Police Complaint Authority from probing cases after chargesheet

Legislation to be introduced in ongoing budget session of Assembly

Bhartesh Singh Thakur

Tribunre News Service

Chandigarh, Updated At: 11:18 AM Mar 11, 2026 IST

The Haryana Home Department is set to introduce the Haryana Police (Amendment) Bill, 2026, proposing
significant changes in the functioning and jurisdiction of the State Police Complaint Authority.

Under the proposed legislation, the Authority will no longer be able to inquire into cases where a chargesheet
(challan) has already been filed in a court. The Bill also proposes that complaints received by the Authority must
be decided within six months.

Chief Minister Nayab Singh Saini, who also holds the Home portfolio, is expected to table the Bill during the
ongoing budget session of the Haryana Vidhan Sabha.

At present, the State Police Complaint Authority investigates allegations of serious misconduct against police
personnel of the rank of DSP and above. The Authority can take up cases suo motu, on complaints filed by victims
or their representatives, or on references from bodies such as the National Human Rights Commission (NHRC) or
the State Human Rights Commission (SHRC).

Serious misconduct under its purview includes allegations such as death, rape or grievous hurt in police custody,
extortion, acquisition of property through coercion, involvement in organised crime, and wilful inaction in
offences carrying a minimum punishment of 10 years or more.

However, according to the proposed amendments to the Haryana Police Act, 2007, the Authority “shall not inquire”
into any matter where a report under Section 193 of the Bharatiya Nagarik Suraksha Sanhita, 2023 —relating to
the filing of a chargesheet after completion of investigation — has already been submitted before a competent
court.

The Bill also bars the Authority from examining matters that are pending before or have already been dealt with
by bodies such as the National Human Rights Commission, State Human Rights Commission, National
Commission for Scheduled Castes, State Commission for Scheduled Castes, or similar national and state
commissions.

In addition, the Authority will not be allowed to take up complaints related to incidents that occurred more than
five years earlier.

The Bill further restricts the Authority from probing “any matter arising out of use of force by the police
authorities in dealing with any unlawful assembly, protest, dharna, blockade of any public passage or disruption
of essential services.”

Similar provisions have also been proposed for the District Police Complaint Authorities, which deal with
complaints against police personnel up to the rank of Inspector.

“The amendments are required for proper and effective functioning of the State Police Compliant Authority and
the District Police Complaint Authority,” said a senior official of the Home Department.
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NHRC takes cognisance of plaint claiming denial of basic amenities in CMC ward

TNN | Mar 11, 2026, 10.42 PM IST

Cuttack: The National Human Rights Commission (NHRC) on Wednesday took cognisance of a complaint alleging
denial of basic civic amenities to nearly 50,000 residents of Ward No. 56 under the Cuttack Municipal Corporation
(CMCQ), despite the area being part of the civic body since 1997.

Following its preliminary examination, the NHRC has directed its registry to forward the complaint to the chief
secretary, the DGP, the principal secretary of the transport department, the collector and the district magistrate of
Cuttack, and the municipal commissioner of CMC. Authorities concerned have been asked to submit detailed
action taken reports within four weeks.

The complaint, received on Feb 24 from Akshaya Kumar Pandey and several local residents, alleged that people in
the ward continue to face severe infrastructural deficiencies, including the absence of drainage facilities, pucca
roads, street lights and public bus connectivity.

The petitioners also highlighted safety concerns regarding the deteriorating bridge over the Kuakhai river near
the ward. According to the complaint, heavy vehicles are allegedly allowed to ply across the ageing structure even
during restricted hours, posing risks to commuters and residents. They accused authorities of negligence in
maintaining the bridge and regulating vehicular movement.

“If the allegations are true, then it is a serious human rights violation, ” the commission observed in the order. The
commission further noted that the issues raised in the complaint directly relate to the right to life and personal
liberty guaranteed under Article 21 of the Constitution.

Ward No. 56 comprises several villages, including Uttamapur, Subhadrapur, Tentulinali, Gopalpur (P),
Amaniapatana, Mukameswar, Behera Sahi, Kazipatna, Balikuda (Nuabazar), Paika Sahi (P), Bhanpur (P), Rajnagar
Patana, Sampur and Gopalpur Badhei Sahi.
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